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ORDER

The objerions ro the vatuation have ben fited by the ld. Counel 1or the

pehhoner. However, there is no do@mentary evidene to onobcate his submissions.

He is therefore direrted to plae on rcrd the d@ments to sbsr.ntiate how the

valuation ol the asscts (land in rhis .ase) has not been done prcpe.ly, Wth rBpect to
the audit report, the pet ione. has retu*d to siSn an.l vcdfy the sde on vaious
grounds. He has nor allow€d rt," Uunra -*ting ,uf.on"."J for approval or rhe balance
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lo code up f(r f!rthcr conriderarion on 02.09.2016.
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